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The observation of the hon. Member
alleging that Mr. Swamy or Dr. Swamy is
* * {s not proper.

THE DEPUTY CHAIRMAN: Did he
say that? If he has said that, it will not be
recorded.

SHRI KAPIL VERMA(Uttar Prad-
esh): Please expunge it.

THE DEPUTY CHAIRMAN: I will
look into the record ............. just a
minute. Somebody is speaking. He is on
a point of order. Let me hear what he
wants to say.

SHRI A.G. KULKARNI: What I want
to say is, what Dr. Swamy has said is, he
has asked the Government for an en-
quiry. Government will enquire or do
whatever it is. But to allege that Dr.
Swamy is * * (Interruptions)

SHRI SUBRAMANIAN SWAMY: I
did not object when Mr. Sreedharan
made this remark because I consider such
allegations below my dignity. In fact, it is
below the dignity of the House. I never
expected that he would make such a
statement in the House .... (Interruptions)

THE DEPUTY CHAIRMAN: No sub-
missions. Please sit down. Let me deal
with the matter which is being raised as a
point of order

I think our Members are very respon-
sible persons. Every one has a right to
make a Special Mention or take part in
the deliberations in the House. In future
— I will look into the record and if such
a mention has been made, we will ex-
punge it — I request the hon. Members,
please do not make such allegations on
the floor of the House becuase you are
not denigrating the House, you are deni-
grating yourself by making such an alle-
gation. So please do not do it. Let us not
talk about such things.

* 'Expunged as ordered by the Chair.
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Now Shri Sukomal Sen. I am sorry,
Shri V.B. Gupta.

SHRI VISHWA BANDHU GUPTA
(Delhi): Madam, don't ignore me so
much.

THE DEPUTY CHAIRMAN: I will
not. How could I? 1 have to survive
under this space. I cannot ignore one
who is involved with space.

Harassment of registrants of new cars
in Delhi

SHRI VISHWA BANDHU GUPTA
(Delhi): Madam, I would like to bring to
your notice the matter of harassment of
new car-owners in Delhi. A large number
of new car-owners of Delhi are facing
harassment due to delay in registration of
new cars at the Transport Authority's
office, Rajpur Road, Delhi. The reason,
Madam, is the computer system recently
introduced from the 24th of November,
1988, as the Rajpur Road office, while
this system has not been introduced at the
other centres, like at Tilak Marg, Sheikh
Sarai and Janakpuri offices. The car-
owners are unable to get their registration
booklets for a couple of months and this
makes it possible for the police authorities
and others to harass; these owners, even
though they are holding receipts of
payment for registration.

Madam, there are 10,937 cars in Delhi.
Therefore, it is suggested that the regis-
tration office at Rajpur Road should
consolidate all the registrations directly at
the head office till such time as the
computers are installed at the other cen-
tres also. This will prevent harassment of
car-owners. So I would like this action to
be taken in this matter Thank you. Strike
by State Government employees and
Teachers in Rajasthan

SHRI SUKOMAL SEN (West Ben-
gal): I would like to refer to a matter of
very serious concern and would like to
draw the attention of the Central Gov-
ernment to this for early solution. About
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6 lakh State Government employees and
teachers in Rajasthan are on strike from the
9th of January, for their demand of parity in
wages, allowances, bonus and other terminal
benefits, with the Central Government
employees. The central Government has a
responsibility towards it. It is the forty-fifth
day of the strike and neither the -Central
Government nor the State Government are
taking any initiative to solve this problem and
settle the strike.

Madam, the demand for parity of wages
between Central employees and State
employees cannot be denied by any
reasonable person. Everybody will accept it.
Even the State Governments or the Central
government cannot deny it. But what is
happening there is, today is the 45th day of
the strike. Instead of settling the matter, the
Government is taking recourse to repression.
The strike has been banned under ESMA and
a large number of employees' leaders have
been put under arrest and five have been
dismissed under article 311 (2) (b). This is
what is happing there. But, even then the
strike could not be crippled. On the other
hand, it is spreading further. Now, not only
the non-gazetted employees but even gazetted
officers excepting those of the IAS rank, have
also joined the strike and the staff of essential
services have also joined the strike. This is the
position and this is creating a serious situation
in the whole of Rajasthan and causing im-
mense suffering to the common people. That
is why, I would like the Central Government
immediately to advise the State Government
of Rajasthan to talk to the employees' leaders
and settle the strike. Otherwise it will spread
further. If necessary, the Central Government
should extend the necessary financial
assistance to the State Government so that
these demands can be fulfilled.

Not only this, Madam, I would like to
mention another serious point. On the 14th of
this month I went to Jaipur to meet the
arrested leaders in the Jaipur
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Central Jail, with prior information to the Jail
superintendent. But when I went to the jail,
the Jail Superintendent told me that he got
instructions from the higher authority not to
allow to me to meet the arrested leaders. I was
simply surprised as to under which law they
could prevent me, a Member Parliament — a
people's representative — from meeting the
employees Wiio were arrested under the
ESMA. They were not arrested under the
NASA or any other law; they were simply
prisoners under the ESMA. However, I was
not permitted to meet them. So this is how the
Government is behaving towards the strikers
as well as Members of Parliament. That is
why the discontent is rising and I feel that if
the strike further spreads, further continue, it
will cause immense suffering to the people of
Rajasthan and the development work in Rajas-
than. It will cause misery not only to the
employees but to the people of the whole
State. That is why it is high time that the
Central Government should come forward and
advise the State Government to settle the
matter and render the necessary financial
assistance so that the strike is immediately
settled. Thank you.
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Neglect of irrigation by damodar valley
corporation

SHR1 CHITTA BASU (West Bengal):
Madam Deputy Chairperson, with your kind
permission, 1 would like to draw the attention
of the Government of India and of the entire
House to certain disquieting features in the
working of the Damodar Valley Corporation,
As you know, Madam, the Damodar Valley
Corporation was set up for three specific
objectives, namely, irrigation, flood control
and generation of power. But, of late, the
DVC has been laying greater stress on
thermal plants to the neglect of the other two
aspects of the project, namely, supply of
water for irrigation and flood control Bodo
paddy cultivation has become very popular in
the State of West Bengal. Increased
cultivation of the Bodo variety of paddy has
resulted in increase of food production in the
State. This cultivation, Madam, you should
know, requires a large quantity of water for
irrigation. But (he DVC has reduced the
supply of water for Bodo cultivation. Last
year, as the figures say, the DVC supplied
water for 98,000 acres of land for the
cultivation of Bodo paddy. But this year the
DVC has already informed the Government
of West Bengal that it could supply water for
only 55,000 acres of land for cultivation of
Bodo paddy. This is certainly going to
adversely affect Bodo cultivation in the State,
and there is likelihood of reduction in the
availability of food articles in the State.
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The most surprising aspect is the DVC's
attitude in this respect. It has informed the
Government of West Bengal that the supply
of water for the purpose of Bodo cultivation
is not included in the manual of the DVC and
that, therefore, it is not bound to supply
water, for Bodo cultivation. In this con-
nection, Madam, it needs to be pointed out
that supply of water for thermal plants is also
not included in the manual. I am not opposed
to supply of water for the thermal plants. But
there should be a balance between the two
needs. In practice, the supply of water for the
purpose of the thermal plants has been
increasing each year. It is estimated that
about 95 per cent of the DVC's waters are
being utilised for the purpose of power
generation, there by leaving only 5 per cent
for other purposes and in this case, to the total
neglect of the cultivation of the Bodo variety
of paddy.

Madam, the DVC's canals and dams
require continuous dredging because* of the
increasing sedimentation which reduces the
flood-controlling capacity of the DVC.
Additional dams arc also to be built for
storage of surface water. In absence of such
adequate storage facilities, very often large
quantities of water are wasted which cause
floods in many districts of West Bengal.

I draw the attention of the Government to
this urgent matter of public importance for
taking immediate corrective measures so that
the fanners of West Bengal do not suffer due
to lack of supply of water for irrigation for an
important item of cultivation, namely, Bodo.
SHRI SUNIL BASU RAY (West Bengal):
Madam, I associate with Mr. Chitta Basu.
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